FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

MARSHALL MACHINES LIMITED (UNDER CIRP) OPERATING IN THE
BUSINESS OF MANUFACTURE OF SPECIAL PURPOSE MACHINERIES
LOCATED AT D116A PHASE V FOCAL POINT, LUDHIANA, PUNJAB-141010

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along | MARSHALL MACHINES LIMITED
with PAN & CIN/ LLP No. CIN: L29299PB1994PLC014605
PAN: AADCM1377N
2. Address of the registered office C-86 Phase V Focal Point, Ludhiana,
Punjab-141010
3. URL of website https://marshallcnc.com/
4, Details of place where majority of | Registered Office: C-86 Phase V Focal
fixed assets are located Point, Ludhiana, Punjab-141010
Factory Premises: D116A, Phase V, Focal
Point, Ludhiana, Punjab — 141010
5. Installed capacity of main products/ | The installed capacity of main product is
services not available. However, as mentioned in
the Investor Report the Manufacturing
capacity are as-
e 100-125 RoboTurn Automated
Machines
e 150 Compact CNC Lathes
e 1,500 SmartCorrect Gauging Stations
6. Quantity and value of main products/ | As per the Financial Statement as on 2022-
services sold in last financial year 2023, Revenue from operations was Rs.
34,49,52,979
7. Number of employees/ workmen Nil
8. Further details including last available | Details can be sought by prospective
financial statements (with schedules) | resolution applicants via a mail by raising
of two vyears, lists of creditors are | request at email:
available at URL: cirp.marshallmachines@gmail.com
9. Eligibility for resolution applicants | Details can be sought by prospective
under section 25(2)(h) of the Code is | resolution applicants via a mail by raising
available at URL: request at email:
cirp.marshallmachines@gmail.com



https://marshallcnc.com/
mailto:cirp.marshallmachines@gmail.com
mailto:cirp.marshallmachines@gmail.com

10. | Last date for receipt of expression of | 06-12-2025
interest
11. | Date of issue of provisional list of | 16-12-2025
prospective resolution applicants
12. | Last date for submission of objections | 21-12-2025
to provisional list
13. | Date of issue of final list of | 31-12-2025
prospective resolution applicants
14. | Date of issue of information | 05-01-2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution | 04-02-2026
plans
16. | Process email id to submit Expression | cirp.marshallmachines@gmail.com
of Interest
17. | Details of the Corporate Debtor’s Not Known
registration status as MSME
18. | Eligibility criteria 1. As per Section 29A of IBC

2. Net Worth of Rs. 1 Crore.

3. EMD of Rs 5 lakhs along with the EOI
Further, details can be sought by
prospective resolution applicants via a mail
by raising request at email:
cirp.marshallmachines@gmail.com

SD/-

Mavent Restructuring Services LLP
Resolution Professional

M/s Marshall Machines Limited

IBBI Reg. No—IBBI/IPA-0154/IPA-3/2023-2024/50058
AFA Valid No.- 31.12.2025
Communication and Registered Address:
S Block, 376, Panchsheel Park, New Delhi- 110017
Communication Email Id- cirp.marshallmachines@gmail.com
Registered email ID: caakhilahuja@gmail.com
Mobile: +91- 9910197049

Date: 21.11.2025
Place: New Delhi
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SMFG SMFG India Home Finance Co. Ltd.
Carihashalkk i |Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 15 Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company
[duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and
Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names mentioned below) to repay the
amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers
mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and
to the public in general that the undersigned has Taken Possession of the property described herein below in exercise of powers
conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules,
2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said
property and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under
and interest thereon.

el Ay Hos s Wereas

i ey
i |

da NI Branch - Tanakpur, District- Champawat, Uttarakhand - 262309

Hank of Baroda

SI.| Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No. / Guarantor(s) LAN (Immovable Property) Date & Amount Possession
. All the piece and parcel of the Property Measuring 200 Sq
Lan : .6174395.11340968 Yards, Comprised In Khasra No. 1823 & 1824, Khewat & 21.08.2025
1. Kavita Sushil Kumar, : Rs. 14,60,117.31/- (Rs.
; Khatta No. 1529/2512, Jamabandi For The Year 2003-04, .
W/o. Sushil Kumar . : : . . -| Fourteen Lakh Sixty
. Situated At Abadi Kasai Basti (New Basti), Narwana, Tehsil
1. |2. Sukhdei, N District Jind As Per Sale Deed Bearing Wasika N Thousand One Hundred| 19.11.2025
Wo. Lilu Ram arwana, District Jind As Per Sale Deed Bearing Wasika No.| "' o e paico
. 9024 Dated 31.3.2011 Recorded In The Name of Sukhdeyi| -
3. Sushil Kumar W/o. Lilu Ram. Bounded A der:-East: Chandkori. West: Thirty One Only) as on
S/o. Lilu Ram o. Lilu Ram. Bounde s Under:-East: Chandkori, West: 12.08.2025
' Street, North: Rajbir, South: Street.
- Sd/-
Place : Jind, Haryana Authorized Officer,

Date : 19.11.2025

SMFG INDIA HOME FINANCE CO. LTD.

BANK OF BARODA,
__ - 47, Badhana Complex,
Bank of Baroda Neelam Bata road, NIT Faridabad

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES) [SEE RULE 8(1)]

Whereas, The undersigned being the Authorised Officer of the Bank of Baroda under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security InterestAct, 2002 and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 09.09.2025, calling upon the
Borrower M/s Molick Enterprises to repay the amount mentioned in the notice being Rs. 19,99,930.76 (Rupees Nineteen
Lakhs Ninety Nine Thousand Nine Hundred Thirty & Paise Seventy Six Only) as on 04.09.2025 together with further
interest thereon at the contractual rate plus costs, charges and expenses till date of payment within 60 days from the date of
receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the Public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of the Act read with Rule 8 of the Security Interest Enforcement Rules, 2002 on this the 17th day of
November of the year 2025.

The Borrower/ Guarantors/ Mortgagors in particular and the public in general is hereby cautioned not to deal with the property
and any dealings with the property/ies will be subject to the charge of Bank of Baroda for an amount of Rs. 19,99,930.76
(Rupees Nineteen Lakhs Ninety Nine Thousand Nine Hundred Thirty & Paise Seventy Six Only) as on 04.09.2025 and
furtherinterest thereon at the contractual rate plus costs, charges and expenses till date of payment.

The Borrower’s attention is invited to provision of sub-section (8) of section 13 of the Act, in respect of time available, to redeem
the secured assets.

gqd? 3Th d51c]

B

DESCRIPTION OF THE IMMOVABLE PROPERTY
Plot No. 94 (bearing property ID P07003322092 Old MCF No. D 256 now current Plot No. D-322/206) area measuring 100 sq.
yards, situated at Block D, Dabua Colony, comprising in Khasra No. 47/23, Revenue Estate, Vill. Dabua, Tehsil Badhkal & Dist.
Faridabad in the name of Smt. Renu Bansal.
Bounded: North: Plot No. 65, South: 15’ Wide Gali, East: Plot No. 93, West: Other Property.

r |
53
POSSESSION NOTICE

Whereas, the Undersigned being the Authorised officer of the Bank of Baroda under, the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
Powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement ) Rules, 2002 ksusd
i demand notice as mentioned against each account stated heérein to repay the amount mentioned in the notice
within 60 days from the receipt of the sald notice: The Borrowers/Guarantor having falled to repay the amount,
notice is hereby given to the Borrowers and Mortgagor/Guarantor and the public in general, that the
undersigned has taken Possession of the property described herein below in exercise of powers conferred upon
him,her under section 13(4) of the said Act read with rule 8 of the said rule as per the details given below. The
Borrowers/ Mortgagor/Guarantor in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property/ies will be subject to the charge of the Bank of Baroda for an
amount and interest thereon as mentioned below. The borrower's/ Guarantor's attention is invited to the
pravision of Sub Section (8) of Section-13 of the Act, in respect of time available to redeem the secured assets.
w.| Name & Address of

Dutstanding Amount
+54,45,170.00

|Rupees Fitty Four Lakh
Forty Five Thousand
O Hundred Seventy
Unly] a5 on 08.09.2025
together with further
InbEnest therson a5t the
comtractual rale + o411,

charged A [ Tal T2

No.| Borrower/Guarantor Description of Immovable Properties

1.| 1. Mr. Ashish Verma
S/o Bansi Lal Verma
(Borrower &
Maortgagor), Village
Chandani, Post-
Banbasa, Near Singh
Dental, Tehsil- .
Purnagiri, District- Champawat- 262310 (Uttarakhand). 2. Mr. Aalok
Verma S/o Bansi Lal Verma (Borrower & Mortgagor), Village- Chandani,
Post- Banbasa, Near Singh Dental, Tehsil- Purnagirl, District- Champawat-
262310 (Uttarakhand)

Date : 21.11.2025

All that part and parcel of the property consisting
of Khata No. 33 (1429F-1434F), Khet No. 37,
Village- Pachpakariva Chandani, Post- Banbasa,
Champawat, Uttarakhand, measuring area 191.26
5 Meter (34’3 Ft*60Ft). Bounded By: East-Land of
Naresh Murari, West-Land of Naresh Murari, North
Land of Pushpa Bisht, South-Road

Dt of Porseinion Notae
15.11.2025

Bdte af Demard Noteie

09.09.2025

Authorised Officer

Place : Tanakpur, Uttarakhand

CAPRI GLOBAL HOUSING FINANCE LIMITED

‘kpﬂl GL[M Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOLISING FINANGE LIMITEL | ower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060

DATE: 17.11.2025,
PLACE : FARIDABAD

AUTHORIZED OFFICER,
BANK OF BARODA

APPENDIX IV POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 and in exercise of powers conferred under section13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, Demand Notice(s) issued by the Authorised Officer of the company to the
Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60
days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is
hereby given to the Borrower (s) / Guarantor(s) and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under Sub-
Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules,
2002. The borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect
of time available, to redeemthe secured assets. The borrower in particular and the public in general are
hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of CGHFL for an amount as mentioned herein under with interest thereon.

'S. Name of the Borrower(s) | Description of Secured Asset Demand Notice, Date of
N.| / Guarantor(s) (Immovable Property) Date & Amount Possession

Anand Rathi Global Finance Limited :
Express Zone, & Wing, L0th Floor, Westarm Express Highweay,
Diaganally Opeosite Oberai Mall, GOregaon {El, Mumbai - 400063 India

DEMAND
NOTICE

Whereas the borrowers/co-borrwers hereunder have aaibed the financisl assistance tram Anand Raths Ghobal Finanoe Lid. We state
that despite having avaited the financial assistance, the h:lrrcm;f',,." co=borrowers have committed various defaults in repayment of
interest and principal amounts as per due dates. The account has been classified a5 Non- Fl:lrl'c_:-rmi.-lg sttt on the respechye dates
menticned hereunder in accardance 'with the |:Iir1'-:'I'i'.'|=1.|"g|,|i-::i|=lir=4'1 issued by Reserve Bank of Indie. The Authorized Cificer of Gnansd
Rathi Global Finance Ltd, under Securitization and Reconstrection of Financial Assets and Enlorcement of Security Interest Act, 2002 & in
Exerrihe af poer confemed under Seckbon E3(2) repd with Rule .:!-i.-.-l:ﬁrl.uri!',' Interest | Enfarcemeant) Rules, 2002 Eioed Demana Mokioes
on redpective dates mentioned harein betow under Sectan EE[R:I of SARFAESE Act, 2002 callimg wpon the follawing hesrronweers
martgagars to repay the amount meantioned in the notice together with further imderest ot the contrackead cate on the amount
meationed in the notices and incidental espenses, cosd, charges ete, until the date af payment within 80 days from the date of the notices,

MNAME OF THE BORROWER/CO-BORROWER/S / ADDRESS

ANAND RATHI

| Gutstanding &mount : Bs 24, '_-'.l'_:.l.ﬂ-"l-d,"-

{1} mMr. Ashish Kumar Sharma (Borrower] Plot Mo 28 Sudha Sarovar colony Near C Block RO 13.00%
Govindpuram Ghaziabad UP 201013, (2] Mrs, KALPANA SHARMA (Co-Borrower] Plok No 28| principal Qutstanding 2355 714
sudha Sarovar colony Near C Block Govindpuram Ghaziabad UP 201013, Also AR H.No. 28, First | ppe a0 e ponding 123 048
Floor, Sudha Sarovar Colony Govindpuram Ghaziabad UP-201002, (3} Mr. A TO 2 KIEYANA 5 i - :
SHARMA (Co-Borrower) Plat No 28 Sudha Sarovar colony Mear C Block Govindpuram | Broken Perod interest 51
Ghazigbad UP 201013, Also at F-7/8, Road = Main Govindpuram Road, Mear DDFS School, Cver Due Intergsl 23l
Locality — Madhuban Bapudham, Ghaziabad, UP-201002. Property Address; Mortgage of Legal Charges

Resbdential Ferst Flogs without roof rights area measuring 7915 sq, mirs,, Built an Plol Mo, 28, Nﬂ;il:E Charaes 1100
out of Khasra No. 1879, situated at Sudha Sarovar  (Mear C-Block}, Village Sadargur, Pargana - g o
Dasana, Tehsil & Distt. Ghazizbad, Ghaziabad, Uttar Pradesh- 201001, India. Boundaries; East:| EMI Bounce Charges 11,000
Road 24 Fr, West: Plot Mo, 21, North: Plot Mo 29, South: Plot No 27 Total Qutstanding 2,499, E44

MP& DATE : 08/11/2025 | DATE OF DERSAMND MOTICE ; 13/11,/2025 | LOAM AMOUNT : Rs. 24,50,000/- | APPLOOOI0306

In thie circumstances as aforesaid, the notice is herely given e the above borrowers & pay the outstanding duns as mentioned above
along with futwre interest and applicable charges within 60 days from the date of the publication of thes notice Beiling which further steps
willl e takorn after the expiry of 80 days of the date of this notice against the secured assets including taking possession of the secwred
assets of the borrowsers and the morgagors wnder Section 1354} of Securitisation and Reconstruction of Financial &ssels and
Enforciment of Security Interest Act, 2007 and the applicable rules thereunder In case you are desirows of making any representation in
response ko this fabce, pleage mark b fame to ouf Authorised Officess Mr Blahechwar F:.irlgh_ Anand Rathi Grsbal Finanes Lid. at Bth
floar, "8 Wing, Express Zone Building, Western Express Highway Road, Goregaan (East), Mumbai: 400063, only to enable us to respand
in Hrme, Please nobe that we shall not be redponsitile tar not responding to any of your representations made in responds to this notice if
thi= same |5 addressed toany other person or place, Please note that under Section 13(13) of the said Act, ne Borrower shall, transler by
wiay of sale, lease or atherwise any of his secured assets referred to in the notice, withoul priorwritten consent of the secured creditos,

1. (Loan Account No. All that Piece and Parcel of the property 07-08-2025 | 18-11-2025
LNHE30477LX300022195(0Id) being one residential House built up on Rs.
53300001015282 (New) Khasra No. 1736, admeasuring 300 Sq. 15,51,867/-

Mtrs, Village Salawa, Pargana & Tehsil Sardana, District Meerut, Uttar
Pradesh - 250342, Bounded As:-East: Bagh Ratan Singh, West: House of
Haja, North: Bagh Ratan Singh, South: House of Ajeet Singh & Others

of our Meerut Branch)
Deepak Kumar (Borrower)

Mrs. Neha Tomar, Mrs. Gauri,
Mr. Amrish Kumar, Mr. Sachin
Kumar, M/s. Genetic Trust Salawa (Through its Authorised Signatory) (Co-Borrower)

Place : MEERUT Sd/- (Authorised Officer)

Date : 21-Nov-2025 For Capri Global Housing Finance Limited (CGHFL)

Date : 13/11/2025 | Place : Ghaziabad, Uttar Pradesh 5d/-, Anand Rathi Global Finance Limited, Authorised Officer
Anand Rathi Global Finance Limited :
Express Zone, & Wing, 10th Floos, Western Express Highway,

ANA NE RA TH': Diagonally Oppasite Oberoi Mall, Goregaon (E]; Mumbai - 400 063 |ndia

Whisreas the borrowers/oo-bormosvers hersunder baee availed the financal asstance from Anand Rathi Global Finance Lid, Whe state that
despibe kaving aviiled the Fnancial assistance, the borrgssers) co-borrowers have committed various defauits inrepgayment of interest and
principal amounts as per due dates. The pccount has been classified as Mon- Performing &sset on the respective dates menticned hereuncdes
in aceardance with the directivesfguidelines ssued by Resarde Bank of India. The Authardized Officer of Anand Rathi Glabal Finance Lid
under Sacuritization and Beconutrucion of Financisl pocots and Enforcament of Security Interest Act, 2002 & in exdrcie il gL el rred
under Section 13(2] read with Bula 3 -::-I'El-:urng.' Interest | Enforcement) Rwles, 2002 ssued Demand Moo on respective dates mentoned
herein below under Section 1302 ) of SARFAES Act, 2007 calling upon the following borrowers, martgagors to repay the amount mentioned
[y WA T T A ] Lagr.-llw.r with further Interest at the contractual rate an the amount mentianed in the notices and incidental expenses, oot
charpes ete. uniil the daté of payrment within 60 days fram the date of the notices,

DEMAND
NOTICE

Mame of The Borrower/ Co-boarrower s/ Address Ouststanding Amount ; #s, 23,89, 700/ | Ouistanding Amount ; Rs, 1,98,485,-

{1} Mys. Khushi Kirana Store and Confectioners [Borrower)| = RO ) 1300%; ROl 13.00%
shahpur Bamheta Mear Balle Ke Choraha, Ghaziabad, Uttar| Principal Qutstanding | 2,237 7431 Princigal Qutstanding | 183,632
Py e Mr. Ariun Kuma Borower| Hoysa| EMIAMaunt Pending 119.260f EMI Amcount Pending 2.530
adesh-201001. {2) .r .ﬂ!mln rYadav (Co .ED erj r.-'.._._e Broken Perfiod IntereEsl A3 Broken Pericd Intorest 8
Mo. 104, Khasra No.2853, Mansarover Park, Sahapur Bemats,| = o o miie interest 13119] Over Due Interest 79
Ghagziabad: 201009 Alsa At Shahpur I?i:r‘rr'ln-hl Mear Balle Ke |_,=EI-|||-_h:a_,-g&,; 7 7570 Legal Charges 3
Chormaha, Ghaziabad, Uttar Pradesh-200001 [3) Mrs. Krishana Devi Motice Charges 1,100 Motice Charges .
(Co-Borrower) House Mo 104, Khacra No 2853 Mansasover Park,| EMI Bounce Chargeas 10030) EMI Bounce Charges B, LED
Sahapur Bermata, Ghaznabad: 201009 Also At Shabpur Bambweta|  Total Outstanding | 2,389,700 Total Outstanding 198, 489

tear Balle Ke Choraha, Ghazisbad, Uttar Pradesh-200002

Property Address | Mortgese of Residental Plot Mo, 104, Ehasra Moo 285373, Mansarover Park 3rd, Village Shahpur Bemata, Pargana
Dasna, Ghazabad, Uttar Pradesh Marth : Plot Mo 105 South : Plot Mo 103 East : Land of other West : Rasta 18 Fi

NPA DATE : 08,/11/2025 | LOAMN AMOUNT : Rs, 23,75,000/- | DATE OF DEMAND NOTICE : 131172025 | LOAN ARMOLUNT ; Rs. 2,00,000/

In the circumatances as aforesaid, the notice i hereby given ta the above borrowars to pay the outstanding dues as mentioned above along
with future interest and applicable charges within 60 days from the date of the publication of this notice failing which further steps will be
taken after the expiry of 50 days of the date of this notice against the secured assets including teking possession of the secured assats of the
borrowers and the mortgagors under Section 134} of Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Intarast Act. 2002 and the applicable rubes therpunder, In case you ame desirous of making any representation in response to this notice,
please mark the samse toour Autharised Oficers b Maheshwiar Singh, Anand Rathi Global Finance Ltd. at 8th floor, 8" Wing, Express fane
Butkding, Western Express Highway Read, Garegaon [East), Mumbai: 400063, only to enable s to-respond in time. Pleasa note that we shall
niot be responsibée for not responding to any of yoeur representations msde in response to this notioe if the same is addressed to amy other
person of place. Pleass note that under Section 13013) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwize a vy of hils
secured assats referred tolnthe notice, withoael priarwritten congent of the secured creditor

Date - 1311172025 | Place : Ghaziabad, Uttar Pradesh Sadi-, Anand Rathi Global Finance Limited. Authorised Officer

APPLOMNGSS53 | APPLOOOOT1SL

6G6l QU 615 Bz ODISHAPOWER TRANSMISSION
A°QINE FCIET M8 B CORPORATION LIMITED

( 634l QeRIow 9@ @A) .. (AGovernment of Odisha Undertaking)
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007
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NOTICE INVITING E-TENDER
Bids are invited under single stage two part system for the following tender:

E-AUCTION SALE MOTICE
(Under regulation 32 & 37A of |[BBI (Liquidation Process) Regulations, 2016

PACER SECURE SERVICES PRIVATE LIMITED - In Liquidation

(CIN: UT4920DL2011PTC228319)

PSSPL is undergaing Bguidation process pursuant to order of Hon'ble NCLT, Principal
Bench, New Delhi dated 02062025 {Hon'ble NCLT vide Order dated 24 072025 has
excluded the perod from 0906 2025 Gl 24.07 2028), Oeder dated 24.07 2025 was
uploaded on NCLT website on 05.08.2025. Liquidator of PSSPL hessby invites. Eligible
Bidderis) for participation in E-auction Sale of Assets of PSSPL, lisled hersn, on 'As is
Where i3, Whatever There 15 and Wilhout Recourse’ basis as per the auclion schedule
siated herein and a3 per ihe detailed terms, conditions & process Bstedin Bid Documsni
which can be downloaded from hitps:\ibbi baanknet.comieauction-ibbifhome

Lot
Mo,

Description of the Assets

Plant & Machinery and Financial Assets | 147,53 899
(Not Readily Fealizable Assefs) of the
| Corporate Debtor

7 |Plant and i'ilaf:hlnery of the Corporate
Debtor

136,174 11.000

Reserve EMD | Incremental
Price {t Lacs) Bid fmt.
{t Lacs) t Lacs)

| 14.75,000 | 1,00,000

| 8,000

shall

B

Date : 20,/11 /20025
Place; Mow Delht

1. |Financial Assets (Not Readily Realizable | 146,37, 720
Assels) |

Priceity shall be given fo Lot 1 and if bids are received

stand wilhdrawm,

14,650,000 |

E-Auction Schedule

ddarshall be farfaltad

Last Date/ Time for submission of Bid Documents, Inspection {with Prior intimation to
Liguidator) & EMD - 8th December 2025 (Monday) by 5:00 p.m.
E-Auction Date & Time - 10th December 2025 (Wednesday) from 11.00 a.m. fo £:00 p.m.
(with unlimited extension of Smins)

+ Prospeciive Bidoers would De required to create their own lagin id on the a-auchion platiorm
hitps:ifibbi.baanknet comdeauction-ibbihome. The requisite documents shall be upicaded
o the e-auction platform and EMD shall be deposited through e-walliet on the e-auction
peatform. In case of any clarification, tha Frequanty Asked Quastions (FACS) and guidance
documents as avadable on hifpsiibbi baanknel. comreauciion-bbi'home may be referred
Interested Bidders can alsc reach oul to Ph, Mo, +91 8291220220 or Emall 1D
support.baanknetpshaliance.com for any assistance required with respect to e-auction
peatform

+ Prospective bidders shall -submil the requisile documents, including a declarstion of
efqibility under Section 284 of the [BC, 2016 through the alectronic auction platiorm. Pleasa
noie that the Liguidator shall verfy eligibility of the Bidder under Secton 234 of IBC, 216
after complation of auction and in case the Bidder is found 1o be meligible the EMD of the

+ Bidders parficipating in thé e-auction shall be deamed to have read through the Bid Process
Docurment and accepted all terms and condifions including bid not imited o terms and
schadule for payment of bid amount and forfeiture of amount depasited on failure Lo comply
with the terms of the Bid Process Docurnant

+ ST & other levies, taxes shall be levied if any, wil be peyable extra in addition to the
Resarve Pricaffingl sala price ete, by the bidder,

Parul Goyal

Liquidator, Pacer Sacure Services Pyt, Ltd. (In Liquidation)

Regn. No.: IBBIAPA-OD1/1P-P-02541/2021-2022/1 3900

1,006,000

for Lot 1, the auction for Lot 2 and Lot 3

Sdi-

RELEVANT PARTICULARS

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MARSHALL MACHINES LIMITED (UNDER CIRP)
Operating In The Business Of Manufacture Of Special Purpose Machineries
Located At D116a Phase V Focal Point, Ludhiana, Punjab-141010
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insofvency Resolution Process for Corporate Persons) Regulations, 2016)

Mivme of B comparata debboraong with PAN
& G LLP ho

..?.;I:'..I"Ejs o fhe 'H.J:‘;ll—‘r.::.‘.-'l.!"l:n

MARSHALL MACHINES LINITED
CEE LZO2R9PBISS4PLCDT 4605
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T Prase V Fecal Poamt, Ludfeang, Puniab 149010
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Registerad Office:

C-B6 Prase V Focal Point, Ludhmna, Pungb-141014
Factory Premises:

D164 Phase W Focal Poik Lindhiana, Porgab - 141030
The inssalied capacky of main protuct 15 nol el
Haoaes as mermned in the byesior Bepor the

Mirwfaciung capacity dre a5

o 100-125 AoboTern Artomated Machines

« 150 Gompact GG Letes

« 1,500 SmariCormot Gauging Stations

hg per e Financal SEatement ag on 2072-2023, Ars

|im operalions wis A5 34,49 57979

Humber of pmphiyess; WEKMED
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Ferther defails including [ast available finarciz
siatemenis with schadules] of teo vears, lEls
of craditors are available at LIRL:

cerinn ZRIZIN] of B Coe 5 2eilase o

[atads can be sought by prospecive meclution appkeants

¥ @ mall By Eng nequest 7 email

T

wig 8 il By raiging request & smail

E-Tender Estimated Cost

No Tender Description:
Rs. 287,47,40,673/-

CPC-

Construction of 220kV SC line through underground
39/2025-26

cable with one spare cable from 400/220/132/33kV
GSS Mendhasal to 220/132/33kV GIS GSS
Chandaka-B along with 01 number of 220kV AIS bay
extension at GSS Mendhasal & 01 number of 220kV
GIS bay extension at Chandaka-B on turnkey
contract basis in e-tendering mode only.

resoutinn applcants

LIEi g mar s s chinesEarnall oo
10 | Lozt dale for receqpt of @apressan of imeest - [06-12-2025
11. | Date of issm of provisinnal Bs1 of prospectve | 16-12-2025

Siets a5 MiSME

12 [Latst el for submission of oopecions 1o 21-12-2025
\provigional bt 1
i1, | Date of issue of Mna Rt ol [iica e A1-12-2025
resoktinn splicanis
14, | Dae of tnzwa ol Imtomsation mermoransium Ia=01-2026
avakalion maie and requask dor resodulion
FlH'S 10 prospechve resoulion applicanls
15, [Last daln Tor submission of resoluton plars 04022006
18 | Procass emai i 1o sebmil Exgression of g mdr s b chEn e Loin
e, |l 3l
|7, |Details of tha Coeporate Debinrs I'El]IEU Hinn | M7 Enown

Anand Rathi Global Finance Limited ;
ANA ND‘ HA TH.f Express Zone, & Wing, LOUh Floos, Western Express Highway, DE MA" D
Diagonally Opposite Oberai Mall, Garegaon (E), Mumbai - 400 063 India [y [e R g [ ™ 3

Wihereas the bor rnm"hl."n:-::- borrowers herewndier have availed thae Bnancil assistance from Anangd Rathe Global Finanoe Lid. We state
that despite having avalled the financlal sssistance, the borrowers) co-borroweers have committed varlous defaults in repeyment of
interest and principal amounts as per due dates. The account has bean classified @5 Mon- Perfarming Asset on the respective dates
mentianed herednder in accordance with the directivesfguidelines ssuad by Reserve Bank of India, The Authorized Officer of Anand
RathiGiobal Finance Ltd. under Sacuntization and Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 & in
exerciss ol power confermed under Section L3121 resd with Rule 3--::-[5[”:”:“',' Interest |Enforcemeant) Rules, 2002 issoed Demand Matices
on respectve dates mentioned herein balow under Section 13(2) of SARFAESI Act, 2002 calling wpon the following bomrowers)
martgagors bo repay the amount mentioned in the notice together with further interest at the contractsal rate on the amount
meentionad in tha notices and incldental expenses, oost, charges ete, until the date of payment within 80 days from the date of the notices,

NAME OF THE BORROWER/CO-BORROWER/S / ADDRESS

|Outstanding Amownt ; As, 4,684,304/

{1} M5 AA ENTERPRISES [Borrower] H-174, First-Floor, Sector-63, Noidz Gaziabad: 201301 RO 13.00%
Aigo At 1) C-48 Punch Enclawe, Panchsheel Colony, Ghanigbad, Gautam Buddha Magar, UP Primcigad C:-utstann:ling 4 450 015
200008, 2] 232,1%/B, Gali Mo.3, New Kotgaon, Gadabad: 201000, (2] Ms. SHILESH {(Co-| EMI Amount Panding 205,917
Borrower) 232, 17/B, Gali No.3, New Kotgacn, Gaziabad UP 201001 (3] Mrs, RASHMI YADAY | Broken Perled interast 107
(Co-Barraweer] 232, 17/B, Gali Mo.3, New Kotgaan, Gazinbad UP 200001, (3] Mr. ANKUR YADAY Over Bue Interest 11 7G55
{Co-Borrower] 232 1778, Gall Mo.3, New Kotgaon, Gaziabad UF:201001. Property Address: Legal Charges

btortgage of Plot Mo, 8, area measuring 100 5q, yards, Qut of Khasra Moo G610 B&in, in the Village Motice -Charges. 1. 100
Masarpur, Pargana Long Tehsll and District Ghaziabad, Ghaziabad, Uttar Pradesh:201010. EMI Bouince Charges 14,000
Boundaries: East; Rasta, West: Property of seller, North: Basta 20 Ftwade, South: Propertyof seller Total Outstanding 4,684 304

MNPA DATE ; 08112025 | DATE OF DEMAND NOTICE : 13/11/2025 | LOAN AMOUNT ; Rs, 46,00,000/- | APPLODOLZ0E3

In the circumstances as aforesaid, the notice is hereby given tothe above borrowers o pay the outstanding dues as mentioned above
along with future interest and applicable charges within &0 days from the date of the publication of this notice failing which forther steps
will i taken after the expiry of &0 days of the date of this nobce against the secured assets including taking possession of the secured
assets of the borrowers and the mortgagors under Secton L34} of Securitisation and Reconstruction of Fimancial Assets and
Enforcement of Securtty interest Act. 2002 and the applicable rules thereunder. In case you are desirows of making any representationin
response b this nobice, please mark the same to our Authorised Officers Mr. Baheshwar Singh, Anand Rathi Global Finance Ltd, at &th
floor, “&" Wing, Express Zone Building, Western Express Highway Road, Goregaon (East), Pumbai: 400063, only toenable us to respend
im time, Please note that we shall not be responsible fer not responding to amy of your representations made in responss to this notice i
the same is addressed (o any other person or place, Please note that under Section 13013] of the said Act, no Borrower shall; transher by
woay of sale, lease or othorwise any ot his secured assets retorred tointhe notice, without priorwritten consent of the secured craditon

Drate - 1371172025 | Place : Ghaziabad, Uttar Pradesh sd/f-, Anand Rathi Global Finance Limited, Authorised Officer

“"IMPORTANT™

WVWWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verifty its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
iNndividuals advertising in its newspapers or Publications.
We therefore recommend that readers make
NnNecessary inqQuiries before sending any monies or
entering iNto any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

= . 18, | Eligibiity criania 1. A3 per Sechion 284 of IBC
CPC- IProcurement of different types of testing & |Rs. 29,75,18,479/- 2, Net Wiorth aof Rs 1 Groee,
4012025-28 | -\ easuring equipment for various field units of s B SR g wli o £
g €quip Further; datzits can be saupht by prozpacte resoluson
OPTCL in e-tendering mode only. i el it ey
™ == i L il (I L LY
CPC- 1Design, Engineering, supply, erection, testing and |Rs. 9,32,81,92,522.32/- Sd-
41/2025-26 o= iy ! ! Mavent Restruciuring Services LLP, Resolution Professional
commissioning of i)2x500MVA, 400/220kV AIS S/S Ws Marshall Machines Limited
with SAS at Basudevpur with associated ii) 400kV it Bt A A S
D/C LILO Line from 400kV Kaniha-Bisra D/C line Communication and Registered Address:
8 Block, 376, P f - 1100t
(CKT-I &II)tO proposed_ 400/220|(V GSS at Date: 21.11.2025 Enmmunl-:atl?nl:?mifE'Itl-aﬁ[ﬂ?:iﬁhpasl:iﬁ:agggna}lﬁ;
Basudevpur, iii) 220kV LILO in D/C from TTPS-Joda Place: New Deihi Registerad amail ID: caakhilahua@gmail com, Mobila: +31- 8510187048
line to proposed S/S at Basudevpur, iv) 220kV D/C
proposed 400/220kV Grid S/S at Basudevpur on EPC SOUTH EAST CENTRAL RAILWAY
Contract basis in e-tendering mode only. _ . e . ANNEXURE-A
Work Description: E-auction for "License for the Installation maintenance
Complete set of bidding documents are available at www.optcl.co.in. and operation of Commercial advertisemenit in 2 digital scroller boards with
_ . =, . display area of 48 sgit inside the station premises of Kharsia (KHS),
CAD-2388 /(@ /optcl.odisha  (%)/optcl_odisha A ARcaadadl | Anuppur (APR), Shahdol (SDL), Bijiri (BJRI), Baradwar (BUA) & Umaria
(UMR) Railway stations at the cost of licensea for a penod of 03 years
dindiaShelter . INDIA SHELTER FINANC_E _CORPORATION LTD. " E-Auction has been invited for "License for the Installation maintenance
Home= Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002. and noeration of Commercial advertisement in 2 disital scroller boards with
Branch Office: 143, 2ND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK), CIVIL LINES, BAREILLY- 243001 : P . ,g A
display area of 48 sqgft inside the station premises of Kharsia (KHS),
PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY Anuppur (APR),Shahdol (SDL), Bijiri (BJRI), Baradwar (BUA) &
[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] NOTICE FOR SALE OF Umaria {UHR} REHWH':,I' stations al the cost of icansee for a period of 03
IMMOVABLE PROPERTY/S MORTGAGED WITH INDIA SHELTER FINANCE CORPORATION (ISFC) (SECURED years". The catalogue has already bean published on the IREPS Website
CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT (https:/ireps.gov.in)on dated: 13.11.2025. The details are as follows-
OF SECURITY INTEREST ACT, 2002
o _ o _ , | |Catale | Cate- | Auction | et ne, Lot Description Contract
Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their Gue | nory Diate & period
. . . . . no. Tk
legal heir/s representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, : e | o .
the possession of which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 08-Dec- Lhieiiie. fof h&- Ceslbaon el e
P . o y” ) \ . ’ X ADVT- | 5 n o aparalion af Commercial
2025 (on A$ IS WHEREIS”, “AS IS WHAT IS” and “WHAT EVER THERE IS ba§|s for recovery of outstanding dues frorn BSP- | advertisement in 2 digital scroller boards
below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is KHS- | with display area of 48 sgft inside the
mentioned below. The sealed envelope containing the EMD amount for participating in Public Auction shall be submitted 050 | slation premises of Kharsia (KHS)
to the Authorized Officer of ISFC on or before 06-Dec-2025 till 5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT 80-25.1 | Railway station at the cost of licensee for
at Branch/Corporate Office. 143, 2ND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK), CIVIL LINES, BAREILLY- 243001 e penafol Three 03 o
Loan Account No. and Name of Date Of Type of Possession | Reserve Price, ADVT- License. for !hE.‘_ installation maintena S
Borrower(s)/ Co- Borrower(s)/ Demand Notice (Under Constructive/ | Earnest Money and gperation of Commercial
Guarantor(s)/Legal Heir(s)/l_egal Rep_ Amount As On Date Phy8|cal) BS‘P' El-:ﬂ‘r'v_."Er'"EJISEcrrr'lt'll:"lt I .2 ﬂ;g;lgr Ettﬁﬁllﬁrgﬂﬂrﬁs
= | With QiIspiay areg o 5 inside ine
HL11CHLONS000005014161/AP-10037847 |14.12.2022 Rs.1065981.92 (Rupees|  Symbolic | Rs.9,00,000/- = il oot ponioPar S bl f
MR./ MRS. RITU RASTOGI, MR./ MRS. Ten Lac Sixty Five Thousand Nine Hund Possession Rs. 90,000/- ‘_é.: ! Rﬂmﬂ'ﬂy station at the cost of licensee for
VIRENDRA KUMAR RASTOGI red Eighty One and Ninety Two Paise) =4 L e period of Thrae 03 years, i
Description Of Property: All Piece And Parcel Of House No.352,Wake Biharipur Khatriyan, ,Near Vijay Swee, Bareilly Up 243003 E License for the Installation mamlanance
BOUNDARY:- East: House Of Smt. Kalawati Devi West: House Of Laxman North: Road South: House Of Smt. Dhaupadi Devi w0 E| & ADVT- and operation of Commercial
Terms and conditions: = & =2 BSP- advarbisamant in 2 digilal scroller boards
1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Branch E; 5| = | SOl | with display area of 48 sgft inside the 1096
Office: 143, 2ND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK), CIVILLINES, BAREILLY-243001. between 10.00 a.m. to E| E = 050- | station premises of Shahdol (SDL)
5.00 p.m. on any working day. 2) The immovable property shall not be sold below the Reserve Price. 3) All the bids/ tenders = ": 98-25-1 | Rallway statlon at the cost of licenses for Days
submitted for the purchase of the above property/s shall be accompanied by Earnest Money as mentioned above. EMD El'n the period of Three 03 years,
amount favouring “India Shelter Finance Corporation Limited”. The EMD amount will be return to the unsuccessful E L ca-Tor the- frestiliat lenanca
bidders after auction. 4) The highest bidder shall be declared as successful bidder provided always that he/she is legally = ADNT- Cicalag SIED byl e s ot Aol iy
o . . : ) ) . : : = and operation of Commercial
qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be the discretion of the Authorised : i o
. \ ; : . . g . .E BSP- | advartisemant in 2 digital scroller boards
Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to make it inadvisable to do so. 5) - W dlsol : {48 A intids th
The prospective bidders can inspect the property on 05-Dec-2025 between 11.00 A.M and 5.00 P.M with prior appointment. 6) BRJN- | Wi L SN T e, ST AT, T
. . : . ] station premises of Bijuri (BJRI) Railway
The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of 03D- | taticn at it tofli for th e
purchase money/ highest bid which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of i 5| MATON AL NS LSt T rORTERA IO Tha pen
such deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In case the initial deposit is of Three 03 years.
made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the Authorised ADVT- | License for the Installation mainienance
Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if the gep. |and operation of Commercial video
15th day be a Sunday or other holiday, then on the first office day after the 15th day. 8) In the event of default of any payment LA advertisement through 05 numbers of 43-
within the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit including EMD shall inch LED TVs in Baradwar (BUA) Railway
stand forfeited by India Shelter Finance Corporation Ltd. and the defaulting purchaser shall lose all claims to the property. 9) The 0sD- station premises at the cost of icensea for
above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and other 184-25-1| {ha pariod of Three 03 years.
dues like Sales/Property tax, Electricity dues, and society dues, from the respective departments / offices. The Company does not I ]
undertake any responsibility of payment of any dues on the property. 10) TDS of 1%, if any, shall be payable by the highest bidder ADVT. I;ﬁi:mg rff I:t&i {Llﬁmﬂl?n?ﬂrpnamfr:i?gﬁ
over the highest declared bid amount. The payment needs to be deposited by the highest bidder in the PAN of the company and the BSP- | advartis pe Lin 2 dicital ’._ allar heards
copy of the challan shall be submitted to the company.  11) Sale is strictly subject to the terms and conditions incorporated in this o I.‘t;EFdlihETIHH :" {'g;;" Jul;t ier'dUdth;
advertisement and into the prescribed tender form. 12) The successful bidder/purchaser shall bear all stamp duty, registration fees, UMR- ""'t " =Py . f usq e IEHFIH
and incidental expenses for getting sale certificate registered as applicable as perlaw. 13) The Authorised Officer has the absolute 050- ; a“:' fipl E’I""”E'EE_hu mar:_:a | g )
right to accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason thereof and also to modify any §9.25.1 | FRaliway ?"at on at the cost of licensee lor
terms and conditions of this sale without any prior notice. 14) Interested bidders may contact Mr. Sudhir Tomar at Mob. No. +91 the period of Three 13 years.
9818460101
: L r -l
15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR Asst. Comml. Manager (Goods-ll)
. . . . , CPR/10/468 3.E.C. Railway, Bifaspur
The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice

under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.
Date: 21.11.2025 For India Shelter Finance Corporation Ltd Authorised officer.
Place: BAREILLY Mr. Sudhir Tomar at Mob. No. + 91 98184 60101

epaperfinancialexpressicomih @ @

. Chandigarh
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SMFG SMFG India Home Finance Co. Ltd.

(GGrihhashalk i |Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Regd. Off. : Commerzone IT Park, Tower B, 1% Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

A Banuk. His s B affwai

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company
[duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and
Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names mentioned below) to repay the
amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers
mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and
to the public in general that the undersigned has Taken Possession of the property described herein below in exercise of powers
conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules,
2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said
property and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under
and interest thereon.

SI.| Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No. | Guarantor(s) LAN (Immovable Property) Date & Amount Possession
Lan :- 617439511340968 All the piece and parcel of the Property Measuring 200 Sq 91.08.2025

Yards, Comprised In Khasra No. 1823 & 1824, Khewat &
Khatta No. 1529/2512, Jamabandi For The Year 2003-04,
Situated At Abadi Kasai Basti (New Basti), Narwana, Tehsil

1. Kavita Sushil Kumar,
W/o. Sushil Kumar

Rs. 14,60,117.31/- (Rs.
Fourteen Lakh Sixty

) SUthe" Narwana, District Jind As Per Sale Deed Bearing Wasika No. Thousand One H”’.‘dfed 19.11.2025
W/o. Lilu Ram )l Seventeen & Paise
. 9024 Dated 31.3.2011 Recorded In The Name of Sukhdeyi| .
3. Sushil Kumar W/o. Lilu Ram. Bounded A der:-East: Chandkori. West: Thirty One Only) as on
S/o. Lilu Ram o. Lilu Ram. Bounde s Under:-East: Chandkori, West: 12.08.2025
' Street, North: Rajbir, South: Street.
- Sd/-
Place : Jind, Haryana Authorized Officer,

SMFG INDIA HOME FINANCE CO. LTD.

BANK OF BARODA,

Date : 19.11.2025
47, Badhana Complex,

@ %3 dai 3 r.".f,’?t.'.l'
— = Neelam Bata road, NIT Faridabad

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES) [SEE RULE 8(1)]

Whereas, The undersigned being the Authorised Officer of the Bank of Baroda under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security InterestAct, 2002 and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 09.09.2025, calling upon the
Borrower M/s Molick Enterprises to repay the amount mentioned in the notice being Rs. 19,99,930.76 (Rupees Nineteen
Lakhs Ninety Nine Thousand Nine Hundred Thirty & Paise Seventy Six Only) as on 04.09.2025 together with further
interest thereon at the contractual rate plus costs, charges and expenses till date of payment within 60 days from the date of
receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the Public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of the Act read with Rule 8 of the Security Interest Enforcement Rules, 2002 on this the 17th day of
November of the year 2025.

The Borrower/ Guarantors/ Mortgagors in particular and the public in general is hereby cautioned not to deal with the property
and any dealings with the property/ies will be subject to the charge of Bank of Baroda for an amount of Rs. 19,99,930.76
(Rupees Nineteen Lakhs Ninety Nine Thousand Nine Hundred Thirty & Paise Seventy Six Only) as on 04.09.2025 and
furtherinterest thereon at the contractual rate plus costs, charges and expenses till date of payment.

The Borrower’s attention is invited to provision of sub-section (8) of section 13 of the Act, in respect of time available, to redeem
the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Plot No. 94 (bearing property ID P07003322092 Old MCF No. D 256 now current Plot No. D-322/206) area measuring 100 sq.
yards, situated at Block D, Dabua Colony, comprising in Khasra No. 47/23, Revenue Estate, Vill. Dabua, Tehsil Badhkal & Dist.
Faridabad in the name of Smt. Renu Bansal.
Bounded: North: Plot No. 65, South: 15’ Wide Gali, East: Plot No. 93, West: Other Property.

DATE: 17.11.2025, AUTHORIZED OFFICER,
PLACE : FARIDABAD BANK OF BARODA
Anand Rathl Glabal Finance Limited : BE MAH n

Express Jone, & Wing, 10th Flaor, Western Express Highway,

ANAND RATHI Diagonally Opposite Oberai Mall, Goregaon (E), Mumbai - 400 063 Indiz [ [eR R I 3

Wheraas the borrowers/co-borrowers harewnder have avalled the financial assistance from Anand Rathi Global Finance Ltd. ‘We state
that daspite having avalled the financlal assistance, the borrowers) co-borroweers have cornmitted various defaults In repayment of
interest and principal amounts as per due dates. The account has been classified as Mon- Performing Asset on the respectve dates
mentioned hereunder in accordance with the directives/guidelines issued by Reserve Bank of india, The Authoneed Officer of Anand
Rathi Giobal Finance Ltd. under Secuntization and Recanstrecton of Financial Assets and Enforcement of Securty Interest Act, 2002 & in
exgrcise of power conferred under Section 13(2) read with Rule 3 of Security Interest [Enforcemant) Rules, 2002 issued Demand Notices
on respective dates mentioned herein balow under Section 13(2) of SARFAESE Act, 2002 calling wpon the following borrowers)
mortgagors to repay the amount mentioned in the notice together with further interest st the contractual rate on the amount
mentioned inthe notices and incidental expenses, oost, chargesetc antil the date of payment within 60 deys from the date of the notices,

MAME OF THE BORROWER/CO-BORROWER/SS / ADDRESS

Outstanding Amount : Rs 24,99 844,/

i1} Mr, Ashish Kumar Sharma !Eurrn-w:r] Flot Mo 2B Sudha Sarovar colony Near © Block R 13.00%
Govindpuram Ghaziabad LUP 201013, (2) Mrs. KALPANA SHARMA (Co-Borrower) Plot No 28| principal Dutstanding 2355 714
Sudha Sarovar coleny Near C Block Govindpuram Ghaziabad UP 200013, Also ATH.No. 28, FIrst) e a0 oh pan ding 173 Gag

Elagr, Sudha Sarovar Colony Gowndpuram Ghaziabad UP-201002. (3] Mr A TO £ KIRYANS

SHARMA [Co-Borrower] Biot No 28 Sucdha Sarovar colony Mear © Block Sovindpuram Broken Pericd Inferest B3l

Ghariabad UP 200013, Alse at F-7/8, Read — Main Govindpuram Road, Near DDPS Schoal, Ower Due Interest 7.231
tocality - Madhuban Bapudham, Ghaziabad, UP-201002. Property Address: Mortgage of Legal Charges :
Aasidential First Floor without roof rights area measuring 7915 sq. mtrs., Built on Plot Mo, 28, 4

' 2 £ho el F.: ; MNotice Charges 1,100
ol of Khasra Mo, 1BETS, siteated at Sudha Sarovar (Near C-Block), Village Sadarpar, Pargana ) :
Dasans, Tehsil & Distt, Ghariabad, Ghaziabad, Uttar Pradesh- 201001, India, Boundaries: Eastz| EM! Bounce Charges 11,000
Aoad 24 Fr West: Plot No. 21, North: Plot Mo 2%, South: Plot Mo 27 Total Cutstanding 2,499 Ed44

ir the circumstances as aforesaid, the notice is herelby given to the abowe borrowers o pay the outstanding dues as mentoned aboa
alomg with future interast and applicable charges within 0 days from the date of the publication of this notice failing which further steps
willl loe taken after the expliry of 6 days of the date of this nobce against the secured assets including taking possession of the secured
assets of the borrowers and the mortgagors wunder Section 13{4) of Securitisation and Reconstructicon of Financial Assets and
Enforcement of Securty Interest &ct. 2002 and the applicable rules thereunder, In case you are desirous of making any representation in
responsa tothis notice, please mark the same to our Authorisad Officers Mr. Mahecshwar Singh; Anand Rathi Global Finance Ltd. at 8th
floor, "A" 'Wing, Express Zona Building, Western Express Highway Road, Goregaon (Easth, Mumbai: 400063, only toenabile us to respond
im time, Pleasa note that we shall not be responsible for not responding to any of your representations made in response to this notice if
the same is addressed to any other personor place. Plaase note that under Seciton 13(13) of the said Act, no Borrower shall, transter by
way of sale, lease or otherwise any of his secured assets referred toin the notice, without prior written consent of the segured creditor

Drate = 131172025 | Place : Ghaziabad, Uttar Pradésh Sdf-, Anand Rathl Global Finance Limited, Authorsed Officer

da@ I dEieT

Bank of Barods Branch - Tanakpur, District- Champawat, Uttarakhand - 262309

%
POSSESSION NOTICE

Whareas, the Undersigned being the Authorised officer of the Bank of Baroda under, the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
Powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement ) Rules, 2002 issued
a demand notice as mentioned agalnst gach account stated hereln to repay the amount mentlaned In the notice
within 60 days from the recelpt of the sald notice. The Borrowers/Guarantor having falled to repay the amount,
notice |5 hereby given to the Borrowers and Mortgagor/Guarantor and the public in general, that the
undersigneéd has taken Possession of the property described herein below in exercise of powers conferred up on
himy/her under section 13(4) of the said Act read with rule 8 of the said rule as per the details given below, The
Borrowers/ Mortgagor/Guarantor in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property/ies will be subject to the charge of the Bank of Baroda for an
amount and interest thereon as mentioned below, The borrower's/ Guarantor's attention is invited to the
provision of Sub Section (B) of Section-13 of the Act, in respect of time avallable to redeem the secured assets.

| Name & Address of
Me.| Borrower/Guarantor

1.| 1. Mr. Ashish Verma
S/o Bansi Lal Verma
(Borrower &
Martgagor), Village-
Chandani, Post-

Description of Immovable Properties Outstanding Amount

¥54,45,170.00
[Rupeis Fifty Four Lakh
Forty Five Thousand
One Hundred Seventy
Only) as on 08.09.2025
together with further
inberest thereon at the
contractual rate + cosis,

All that part and parcel of the property consisting
of Khata No. 33 (1429F-1434F), Khet No. 37,
Village- Pachpakariya Chandani, Post- Banbasa,
Champawat, Uttarakhand, measuring area 191.26
5q Meter (34'3 Ft*60Ft). Bounded By: East-Land of
Banbasa, Near Singh | Naresh Murari, West-Land of Naresh Murari, North-
Dental, Tehsil- Land of Pushpa Bisht, South-Road.

Purnagiri, District- Champawat- 262310 (Uttarakhand). 2. Mr. Aalok S TR e

Verma S/o Bansi Lal Verma (Borrower & Mortgagor), Village- Chandani, 15.11.2025
Post- Banbasa, Near Singh Dental, Tehsil- Purnagiri, District- Champawat-

262310 {Uttarakhand).
Date : 21.11.2025

charges & expenses

Date of Demand Notice

09.09.2025
Authorised Officer

Place : Tanakpur, Uttarakhand

CAPRI GLOBAL HOUSING FINANCE LIMITED

\ "l\I Rl' GL{mL Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOUSING FINANCE LIMITED | ower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060

APPENDIX IV POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 and in exercise of powers conferred under section13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, Demand Notice(s) issued by the Authorised Officer of the company to the
Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60
days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is
hereby given to the Borrower (s) / Guarantor(s) and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him under Sub-
Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules,
2002. The borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect
of time available, to redeemthe secured assets. The borrower in particular and the public in general are
hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of CGHFL for an amount as mentioned herein under with interest thereon.

S.. Name of the Borrower(s) Description of Secured Asset Demand Notice, Date of

N.| / Guarantor(s) (Immovable Property) Date & Amount Possession

1. (Loan Account No. All that Piece and Parcel of the property 07-08-2025 | 18-11-2025
LNHE30477LX300022195(0ld) being one residential House built up on Rs.
53300001015282 (New) Khasra No. 1736, admeasuring 300 Sq. 15,51,867/-

Mtrs, Village Salawa, Pargana & Tehsil Sardana, District Meerut, Uttar
Pradesh - 250342, Bounded As:-East: Bagh Ratan Singh, West: House of
Haja, North: Bagh Ratan Singh, South: House of Ajeet Singh & Others

of our Meerut Branch)
Deepak Kumar (Borrower)

Mrs. Neha Tomar, Mrs. Gauri,
Mr. Amrish Kumar, Mr. Sachin
Kumar, M/s. Genetic Trust Salawa (Through its Authorised Signatory) (Co-Borrower)

Place : MEERUT Sd/- (Authorised Officer)
Date : 21-Nov-2025 For Capri Global Housing Finance Limited (CGHFL)

E-AUCTION SALE NOTICE
(Under regulation 32 & 37A of |IBBI (Liguidation Process) Regulations, 2016

PACER SECURE SERVICES PRIVATE LIMITED - In Liquidation
(CIN: U74920DL2011PTC228319)

PSEPL is undergaing Bauidation process purseant to order of Hon'ble NCLT, Principal
Bench, New Delhi dated 09.06.2025 {Hon'bie NCLT vide Order dated 22 072025 has
excluded the perod from 09062025 till 24.07.2025), Order dated 24.07.2025 was
uploaded on MCLT website on 35.08.2025. Uiquidator of FESPL hereby invites, Eligible
Bidderis) for participation in E-auction Sale of Assets of PSSPL, listed herein, on 'As iz
Where is, Whatevar There iz and Without Recourse' basis as per the: auction schedule
stabed herein and as par the delailed terms, conditions & process Ested in Bid Document
which can be downdoaded from hifps:ibbi baanknel, comieauchion-ibbihome

Lol Reserve | EMD |Incremental
Ne, Description of the Assets Price {f Lacs] | Bid Amt,
S {tLacs) | [2Lacs)
Plant & Machinery and Financial Assets | 1.47 53899 | 14,75,000 | 1,00,000

I ||:Hnl. Readily Realizable Assets) of thui

L il i | 1 y

1 |Plant and Machinery of the Corporate | 1.16,179 11.000 | 5,000
(Debtor [

1, |Financial Assets {Not Readily Realizable ‘ 146,37 720 | 14.60,000 | 1,00,000
.ﬂmsals_]_ [

Prionity shall be given 1 Lol 1 and if bids are recetved for Lol 1. the aucton for Lot 2 and Lot 3

shall stand withdramm.

E-Auction Schedule

Last Date! Time for submission of Bid Documents, Inspection {with Prior infimation to

Liquidator) & EMD - 8th December 2025 (Monday) by 5:00 p.m,

E-Auction Date & Time - 10th December 2025 (Wednesday) from 11.00 a.m. to 4:00 p.m.

(with unlimited axtension of Smins)

* Prospective Bidders would be required to create their own lagin id on the e-aucbion platform
htos: kbl baanknel comfeadction-ibbihoma, The raguisite documants shall be upicaded
on the e-auction péatform and EMD shall be deposited through e-waliel on the e=auction
phatform. In case of any clarfication, the Frequently Asked Questions (FACS) and guidance
documenls as avadable on htipe bt baankned comisauction-Bbifhome may ba refered,
Interasied Bidders: can-also reach out to Pho Moo +31 BE2220220 or Email v
suppor. baanknet@psbaliance com for any assistance raquired with respect o e-auction
pratform

+ Prospeciive bidders shall submit the requisite documents, including a declaration of
elgibility under Section 294 of the 18C, 2016 through the electronic auction platform. Please
mode that the Liguidator shall veridy eligibility of the Bidder under Section 234 of [BC, 2016
after completon of auction and in case the Bidder is found 1o be maligible the EMD of the
Badder shall be forfeitad

+ Bidders paricipating in the e-auction shall be deamed to have read through the B Process
Document and accepled all tarms and conditions including but not fimited 1o terms and
schedule for pavment of id amount and forfeituere of amcunt deposiied on fadure o comply
wilh the lerms of the Bid Process Docurment

+ GST & other levias, taxes shall be |evied if any, will be payable edra in addilion to tha
Resenve Frce/final 5ale price efc. by the bidder G-

Parul Goyal

Liquidator, Pacer Secure Services Pyt Lid. (In Liquidation)

Regn. No.: IBBIIPA-001AP-P-02541/2021-2022/1 3900

Diake : 2001142025
Place: Mew Delhi

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MARSHALL MACHINES LIMITED (UNDER CIRP)
Operating In The Business Of Manufacture Of Special Purpose Machineries
Located At D116a Phase V Focal Point, Ludhlana, Punjab-141010
[Under sub-regulation (1) of regulation 364 of the Insolvency and Bankrupicy Board
of India [Insofvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Mame of fe coporae detbor slong with FAN | MARSHALL MACHINES LIMITED
& G LLF Mo, G L29209FBISS4PLOCDT 4605
PAM: RADCMAZTTN

& | Address of the rogistered oficn
UL T T —— .
1. |Oetaits of place whare majoety of Bxad assets |Repizberad Olfce:
L-86 Phase ¥ Feca? Poinl, Ludhane; Puniab-141070
Fattary Premitas:

01 16i, Phase V. Focdl Foind. Lindhiesg, Porgah - 141000

ane kecated

Anand Rathi Global Finance Limited : DEMAND
Express Zone, & Wing, 10th Floor, Westerm Exprass Highway,
ANAND RARH! Diagonally Oppasite Oberol Mall, Goregaon (€], Mumbai - 400 063 india JELALSHILLS

Whereas the borrowers/co-borrowers hereunder have availed tha financial assistance from Anand Rathi Global Finance Lid. 'We state that
despite having availed the financial assistance, the borrowers) co-bormowers have committed various defauits in repayment of interest and
principal amounts as per due dates, The account has been classified as Mon- Performing Asset on the respective dates menticned hereunder
in accordance with the directives/guidelines issued by Aeserve Bank of India. The Authorized Officer of Anand Rathi Global Finance Lid
under Sacuritization and Baconstruction of Financial &ssets and Enforcement of Security InterestAct, 2002 & in exercise of power conferred
under Section 132} read with Bube 3 of Security Interest | Enforcement) Rudes, 2002 issued Demand Motoes on respective dates mentoned
herein below under Section 13(2) of SARFAES Act, 2002 calling upon the following borrowers/mortgagors to repay the amount mentioned
in the notice together with further inberest at the contractual rete on the amount menticred in the notices and incidental expensas, cost,
charpes et untilthe date of peyment within 60 days from the date ofthe notices

6esll QU S ke ODISHAPOWER TRANSMISSION
A°IQE SoI¢1 e === CORPORATION LIMITED

( 636l QRIS 8 QURAT) A (A Government of Odisha Undertaking)

EWalng af Oudshia

Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

Bids are invited under single stage two part system for the following tender:

Ihe instalied capacy of main product is noi avadadie.
Hoaever a3 mendoned in the iwestor Report the
Manufacturing capacity & as-

w 100125 AohoTern Agtomsiied Machines

«» 1580 Compact CHE Lams

« 1500 SmartCormect Gauging Statins

| Quastity aog value of man products’ services |As per the Fnancial Stlement as on 2022-2023, Revena
5o in st financial year _|Irom operationes was Rs. 34.45.52.979

Murnhes ol Amployess’ yinkenen kil
B, |Farther defails dncluding [ast avaiable insncial |Detals can be sosght by prosnectve meciilion appleanes
sletemants [with schadules) of tem years, Hats |wa & mall By raising request & emall

of creditors ere avalizhie at URL. urpmarshaimachines@analcom

4. |Eliglbiity tor resolution spplicanis ender [iztaés can be soughl by prospective resciution applcans:
section 2502 14h} of e Code iz avelabie at via 2 mail by raising mequest at et

Inesalian cepacky of maln producss sarvices

[

LRL i sl ; |
E-Tﬁgder Tender Description: Estimated Cost iia EWTI:L:: .EEEE%EEETETE:'J}:-EEQL;L e
s0s 6 | CONStruction of 220kV SC line through underground |Rs. 287,47,40,673/- S bl gkt SN G
cable with one spare cable from 400/220/132/33kV o fﬂuﬂ-} e 31-12-2025
GSS Mendhasal to 220/132/33kV GIS GSS T4 [t ofiszue Of omalion fnemerum, (05012020
Chandaka-B along with 01 number of 220kV AIS bay bbbt
extension at GSS Mendhasal & 01 number of 220kV [15.Laafdale for submissn o rescluon plars [09-02-202%

GIS bay extension at Chandaka-B on turnkey
contract basis in e-tendering mode only.

CPC-
40/2025-26

Procurement of different types of testing &
measuring equipment for various field units of
OPTCL in e-tendering mode only.

Design, Engineering, supply, erection, testing and
commissioning of i)2x500MVA, 400/220kV AIS S/S
with SAS at Basudevpur with associated ii) 400kV
D/C LILO Line from 400kV Kaniha-Bisra D/C line

Rs. 29,75,18,479/-

CPC-
41/2025-26

Rs. 9,32,81,92,522.32/-

1 | Process emal id 1o submit Expression of
Inlerest

1T Diestails of the Corporae Dehinr's rgistraion
| Sl s MRS ME

tH. |Elizbiity crdena

Erpmarshabmarinesgmall oom

bt W rwt

1. 4 per Bachion 290 of [BC

2. Mat Worih ol Be 1 Grome

3. EMD of Rs 5 4akhs wong with the B

Furthes, delsls can be snughl by prospecise resoluon
spplicans wiz a mai by raizing maques] & emai

LT Tl S T T S LS

Sdi-

Maveni Restructuring Services LLP, Resolution Professional
s Marshall Machines Limited

BB Reg. Mo, IBSUIPA154/1PA- 302023 3024/50058

AFA Valid No_- 31,12, 2025

Communication and Registerad Address:

MName he Barrower Co-b wer s At % : - . - oGy, 478, Panchshes| Park = 1101
e et B S (CKT-L &11) to proposed 400/220kV GSS at st o .55 o
Shakaur Bambets Near Balle ke Choraha; Ghaiiabad. Uttar E:incupal {jutsta.-'.ddlng z;af.éq’é Principal L:-utsrfang_ung 188,632 Basudevpu r, |||) 220kV LILO in D/C from TTPS-Joda | Place: Mew Oethi Registered email ID- caakhilahua@gmail.com, Mobie: +81- 8910187049

he301 : Kums A MI Amount Pending | 119,260 EMIAmount Pending 2530 ] ) :
E‘?dﬁaﬁiﬂhl?rll :Elhlr.;;:{ru;lnu;:id:vlfﬁﬂ"j 1 |ur|!|l;!l:llﬂ_|r|l'::"-|llj5|.E Broken Period Interest 80 Broken Pericd interast 64 Ilne to proposed S/S at BaSUdeVpur, |V) 220kV D/C
o il o e wis b T oot Ower Due Interest 13,119  ©war Bue Interest i .
Stk 101003 Mg ﬂgaf;';*:nﬂ;glﬁﬂlmﬁﬁsar e K Legal Charges r6f0| - Legal Charges - line from 220/132/33kV GSS, Turumunga to
: ,Ghazx - r - 1 -Krisha Motice Charges ; otice Charges :
(Co-Borrower) Houwe Ne. 104, Khasr Mo, 2853, Mansarover Park, F_I'l'-'IItEIIErI;'PtEh;;m"- : ﬁgﬂ‘}g FEI!E;:E:H::':;F-I-IS!HI"I 15&;@ proposed 400/220|(V Grid S/S at Basudevpur on EPC s‘uuTH EAST u EHTHAL HAI Lwnv
Sahapur Bemata, Ghaziabad: 201009 Alsc At Shahpur Bambeta otal Uutstanding P48, otal Lutstanding + C P : AMMEXURE-A
: A 2 e e e ontract basis in e-tendering mode only. _ .
:H ' a:t"'e:;:hummrf mmmu'f ;I m;mdelﬁl,'.m:‘nm] A YT MF“‘"""'H""E r "m" ’1 L - . g Y Work Description: E-auction for "Licanss far the Installation maintenance
roperty ress © Morlgage of Redsgentiad PRol No . Bhasra M, 313, Mansarover Park 3rd, Village Shahpur Bermata, Pargana H H H H ; ' . . ;
Dasna, Ghaziabad, Uttar Pradesh Morth : Plot Mo 106 $outh : Plot No 103 East : Land of other Wist : Rasts 18 Ft Com pIete set of blddlng documents are available at WWW.OptCl.CO.II‘I. :nd :}I}H'rallm nrl Egmmﬁarclaldadﬁmset;r:pnt in2 d!.-gltal s:;f:mH-!II.Iar hir:r{d's(:gr
NPA DATE : 08/11/2025 | LOAN AMOUNT ; Rs, 23,75,000/- | DATE OF DEMAND NOTICE : 13/11/2025 | LOAN AMOUNT ; Rs. 2,00,000/- = : : SRSy Ared o AL IR0t TR S AU0N - PraiEns: 0L NS :
CAD-2388 ) loptcl.odisha  {}/optcl_odisha HIPR-44/2025-26
In the cimemstances as aforesaid, the notice ks hareby glven tothe above borrowers to pay the outstanding dues as mentioned abowe along = b S ;T':;;’;;T'Pnﬁspahdﬁisuu' g:jll.ﬂ {EJRF:';Bam:::r #ﬁgﬁ' i
with future interest and applicable charges within 60 days from the date of the publication of this notice failing which hurther steps will be iway stations atine costof icensee nor a pe o YEars
taken after the expiry of 50 days of the date of this notice against the secured assets including taking possession of the secured assets of the dindiaShetter . INDIA SHELTER FINANCE CORPORATION LTD. " E-Auction has been invited for "License for the Installation maintanance
borrowers and the martgagors under Section 13(4) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security __-_HI.!H Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002. and operation of Commercial advertisement in 2 digital scroller boards with
Interest Act, 2002 and the applicable rules thereunder. In case you are desirous of making any representation in respanse to this natice, Branch Office: 143, 2ND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK), CIVIL LINES, BAREILLY- 243001 display afea of 48 sqft-inside the stafion premises of Kharsia (KHS)
please mark the same to our Authorised Officers M Maheshwar Singh, Anand Rathi Global Finance Lid. at Brh fleor, "0 Wing, Expross Tone PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY Py 9 e Sl !
Bulkding, Wiastern Express Highway Road, Goregaon {East), Mumbai: 400063; only 1o enable us to respond in time. Please note that we shall Anuppur (APR),Shahdel (SDL), Bijiri (BJRI), Baradwar (BUA) &
nat be responsibée for not responding to any of your representations made in response to this notice f the same is addressed to any other [UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] NOTICE FOR SALE OF Umaria (UMR) Railway stations at the cost of licensee for a period of 03
pr-rwn:arnmrr- Elr:ﬁu: nutc1|:-a?tlnpler5rz_c:nn 13{13) of the said Act, no Ecrrnwer ;ﬂ:l-',:rar‘s‘er by wiary of sale, lease or otherwise any of his IMMOVABLE PROPERTY/S MORTGAGED WITH INDIA SHELTER FINANCE CORPORATION (ISFC) (SECURED yaars”, The catalogue has already been published on the IREPS Website
SHCUND0 XEILETENITRN L0 WY LT 6 DGR, WILKIOUIT DEIGT WY THEN CONSent v e seoured Creciiar CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT o : ils are : i
Date : 1311112025 | Place : Ghaziabad, Uttar Pracesh Sdl-, Anand Rathi Global Finance Limited, Authorised Officar OF SECURITY INTEREST ACT, 2002 (https:/ireps.gov.injon dated: 13.11.2025. The details are as follows
Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their 9u8 | gary ﬁ S8 o ~period
ANA N.D' HATH.; Express 2::'123 :dl,.::th:g::?,iluil?k::;zh?:sgs; iy DEMAND legal heir/s representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, S L T i Irahaliatian  etnba s
Diagl}nal'lrr' Dppm”; U,_..Erfi'raa” h‘-nfelga-;:-rl (E) Mupml:.a; x d%“'%_; Widia NOTICE the possession of which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 08-Dec- ADNT- | and aperation of Com rn arcial
Whereas the borrowers/co-borrowers hereunder have availed the f.'lnann::al assistance from Anand Rathi Global Finance Ltd. We state 2025 (on AS ISWHERE IS”, "AS IS WHAT1S" and "WHAT EVER THERE IS” bagis forrecovery of outstanding dues ft.'or_n BSP- | advartisemnant in 2 digital scroller boards
that despite having availed the financial astistance, the borrowers)’ co-borrowers have commitbed various defaults in repayment of below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is KHS- | with dlﬂl:lr-ﬂ].l' area of 48 5'3[“ inside tha
Intarect il.l'd F'I’“nl:ll:'ai amounts 35 mer due dal'-es_ e account has heen E:\:aiilhﬂ'd ac Mon- [.Ierfﬂ.rn'"_q_g acopt on the respective dates ment'oned beIOW The sealed enve|0pe COnta'nlng the EMD amount fOl' paI'tICIpatlng |n PUb|ICAUCtI0n Sha” be Submltted HE\D... 51‘3 ti.'.-]n i:lrE.'J'I'Ii!-T.E'E nf H:hEIrEiEI [HHE]
mentioned hereunder in accordance with the directives/guidelings issued by Reserve Bank of India, The Authorired Cthcer of Anand to the Authorized Officer of ISFC on or before 06-Dec-2025 till 5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT a-25-1 Hﬂ“'ﬂ'ﬂ.ﬁ' station at the cost of licenses for
Rathi Global Finance Ltd. under Securitization and Recenstrection of Financlal Assets and Enfarcament of Secunily Interest Act, 2002 & in at Branch/Corporate Office. 143, 2ND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK), CIVIL LINES, BAREILLY- 243001 the period of Three (3 years
exercize of power conferred under Section 13(2) read with Aule 3 of Security Interest [Enforcamant) Rules, 2002 issued Demand Notices Type of Possession - License for the Installation maintenance
an redpective dates mentioned bersin below under Section 13(2) of SARFAES! Act, 2002 calling wpon the (ollowing bofrowers/ Iéz?pocv‘;(;?sl;;“tc:)l?Bzr:gO\';lvz:?:)ff DemDaa:: I(\l);tice (Umler Constructive/ E:;ig:;;::& ADVT- |and o peration of Commercial
maortgagors to repay the amount mantionsed in the notice together with further interest at the contractuwal rate on the amount Guarantor(s)/Legal Heir(s)/Legal Rep. L ] Physical) BSP- | advertisement in 2 digital scroller boards
mentioned in the notices and incidental expenses, cost, charges ete, until the date of payment within B0 days from the date of the notices, - ) APR- | with dizplay area of 48 sgft Inside the
NAME OF THE BORROWER/CO-BORROWER/S /| ADDRESS T ———— YT ETYT HL11CHLONS000005014161/AP-10037847 |14.12.2022 Rs.1065981.92 (Rupees Symbolic Rs.9,00,000/- E os0. | station premises of Anuppur (APR)
. ot hinbideci abned e £0 M : ADEENIC VS SATRDRIEC. 2 B Stk MR./ MRS. RITU RASTOGI, MR./ MRS. Ten Lac Sixty Five Thousand Nine Hund|  possession |Rs- 90,000/ = Railway station at the cast of licensee for
(1] M5 A .EH'I'EH:F'FI.ISE [Borrawer) H-174, Firdl F!|:||..'|r. hL"I.'Ii:Ir'E.-'!_ Moida Gariabad: 201301 . RO 13005 VIRENDRA KUMAR RASTOGI red Eighty One and Ninety Two Paise) a g7-25-1 e parfodof Threa I vigars
Also At 1) C-48 Punch Enclave, Panchsheel Colony, Ghazisbed, Gautam Buddha Magar, UP|  Princigal Cutstanding | 4450015 — - — = — - 1]
201009, 2] 232.17/8, Gali No.3, New Kotgaon, Gaziabad:201001. (2] Ms. SHILESH (Co-| EMI Amount Pending 205 917 Description Of Property: All Piece And I_Darce_l Of House No.352,Wake Biharipur Khatriyan, ,Near Vijay Swee, Barel!ly Up 243003 = ADVT- License for the Installafion mainienance
Barrowsr) 332 178 (sall Nios. New Kotgaon: Garlabad UPLS010GL. 13)Mrs RASHMLYADAM|  Brcken Period interest | 607 BOUNDARY:- East: House Of Smt. Kalawati Devi West: House Of Laxman North: Road South: House Of Smt. Dhaupadi Devi w € 8 o | gapc | 205 aparation o f Commercial
{Co-Borrower) 232,17/, Gali Mo 2, New Kotgaon, Gaziabad UP : 201001, (4) Mr. ANKUR YADAY Civer Die Interest 11,755 Terms and conditions: = E = © | advertisement in 2 digital scroller boards
{Co-Borrawer) 232,17/8, Gali Ne 3, New Kotgaon, Gaziabad UP:201001, Property Address: Legal Charges 5 1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Branch w= .E =2 | DL | with display area of 48 sgit inside the 1006
kortgage of Plot Mo, 8, area mieasuring 100 50, yards, Out of Khasra Moo 610 Min, inthe Village Metice Charges 1,100 Office: 143,2ND FLOOR MAIN ROAD FACING (ABOVE ICICI BANK), CIVILLINES, BAREILLY-243001. between 10.00 a.m. to l_; E = 050- | ztation pre mises of Shahdol ﬂEDL:I
Masarpur, Pasgana Loni, Tehsil and District Ghaziabad, Ghagiabad, Uttar Pradesh: 201010 EMI Bounce Charges 14,000 5.00 p.m. on any working day. 2) The immovable property shall not be sold below the Reserve Price. 3) All the bids/ tenders 3 "g 88-25-1| Railway station al the cost of licensee for Days
Boundaries: East: Rasta, West: Property of seller, Morth: Rasta 20 Ft wide, South: Progerty of saller Total Dutstanding 4,684,394 submitted for the purchase of the above property/s shall be accompanied by Earnest Money as mentioned above. EMD L= the period of Thrae 03 yaars.
NPA DATE : 08/11/2025 | DATE OF DEMAND NOTICE : 13/11/2025 | LOAN AMOUNT ; Rs. 46,00,000/- | APPLOOO12063 amount favouring “India Shelter Finance Corporation Limited™. The EMD amount will be return to the unsuccessful g License for the Installation maintenance
. , . . elatnlal. bidders after auction. 4) The highest bidder shall be declared as successful bidder provided always that he/she is legally | ADVT- |and aperation of Commercial
in the Circumstances as af':"’*i'_a'"'-"- 1'19 notice is hereby ek the SEVE o mOmars 1 paly the e ls.t_andm_g dues as menooned anove qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be the discretion of the Authorised o B2k | severtizamant i 2 digtial scmoliar boarda
alomg with future interest and ..;|.;I-!.'I|II'..:||:||E c;}larges. within B0 -..arsrrmr. thie date of the publication of thc:_n-:.:-l.'h:a failing which further steps Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to make it inadvisable to do so. 5) ﬁ BRI | with disotay ares a{hgﬂﬂ A
will e teke: after the expiry of 80 days of the date of this notice E_‘Iialf‘ 5'c:the sacured asse_ts I'||:I'.-rJIr|_g'n3i"er_'IE possession of th-_a sef-ured The prospective bidders can inspect the property on 05-Dec-2025 between 11.00 A.M and 5.00 P.M with prior appointment. 6) pro T Eenli;geg o B :.Erqu R|}.R;|ma
HE ot the P"rmm An the Bt il Miridey AL, S AN Bh Batpestyierion of syt Aesety nd The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of 0S0- tati g hl ol tor th I:!g
E"_i':"“emf"'tl':" 5_;55“”[""r'_"tef55‘ "J":‘"r'im"' SmdrHe a;-pl.-:Ia.:le_rule;ge_re_un-:er ”‘rﬂf o areld-;;ﬁrnua ';' ':"I'f'k'_:"gh"'"l"; reﬂreien;al:l-::-n 'i" purchase money/ highest bid which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of 100-25-1 Ef?[Tnﬂ a;é e e L
;e:q:-n!'_nsf o this ..-.-:ul:lce, pleasa mark the samea ? aur Aut 1._.r|=-%-:| fficers ru:1r. piia |:;5; war Singh, nr.fl r-.I tath| Lu.-::- ap Inance Ltd. at Bth such deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In case the initial deposit is af Threa 03 years. . .
gl E:‘E'E;E'E' Tt E“,'II'}"-'E:_; ':'.'eitern ‘f::'r'?fs "-|E|'rl'-'-'-=’-' '_':':E."j* E":"_EEE":;” ety MumEal d‘m"]bj;"-’r'll" t"_"f"a_t'l'?_ “El_tlf:' e Oy made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the Authorised ADVT- | License for the Installation maintenance
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